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| TEM No. 4 Court No. 8 SECTI ON XV

SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS

I.A No.2 IN Gvil Appeal No.892/2001

| NDI AN PETROCHEM CALS CORPN. LTD. & ANR Appel | ant (s)
VERSUS

SHRAM K SENA & ANR. Respondent (s)

( For clarification/nodification of court’s order )
( For Final Disposal )
W TH

SLP( C) No. 7680/ 2001

Date : 31/08/2001 This Petition was called on for hearing today.

CORAM :
HON BLE MR. JUSTI CE SYED SHAH MOHAMVED QUADRI
HON BLE MR JUSTICE S.N. PHUKAN

For Appellant (s) TR Andhyarujina, Sr.Adv.

Subrat Birla, Adv.

H. S. Pari har, Adv.

Kul deep Pari har, Adv.

MM Verma, Adv.

For Respondent (s) KK. Singhvi, Sr.Adv.

Vi nay Kumar Garg, Adv.
BN. Singhvi, Adv.
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UPON hearing counsel the Court nmade the foll ow ng

ORDER
........ L......l.......T.......T.......T.......T.......T.......T J
SP2
After hearing | earned counsel for the parties for sone
time the Court reserved its order.
. SP1
(S. Thapar) (Kanwal Si ngh) @@
PS to Registrar Court Master @@

AAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAA AAAAAAAAAAAA



